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Reply Statemant
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Orders In (Final 2rdsrs)
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Cartified that the file is Cemp

in all respects,
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Central Administrativa Tribunal Hyderanad uﬂﬂchi Hydarabag

ik o | ll%‘Q of _1'997".‘
' Il

(lﬂx' §3y6;¢f\;ﬁuﬁ Aopl;Cdnt&(&):

-
e e s e

Tee Supdf b (ol off

. |
VE RS U3

(Respondents):

/ O0ffice Notg ; ' ORDER

| |
‘; 29-09-97 |
; Heard Mr,Surya for Mréxrishna Devan
'for the applicant and Mr.w.Satyanarayana for
;Mr.N.R.Devaraj, learned counsel for the
rrespondents.

r
} ADMIT,

{

|
| |
g Reply to be filed within ? weeks,
i List it for orders thereafter, !

!

The learned counsel for tﬁe reSpondents
brought to my notice simme the judgement of
'Hon'ble Supreme Court in SLpP (C) Ho.17422/95
(UOI & Another Vs,K.N,Sivadas & 0rs), The
'OA €& therefore requiresaéetailed reply and
no interim order can be granted.
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8. Is tis asplication accamaained IPQ0/00, for Hd.SD/—.“G?

1. live Legible Canies ef the annexurs duly attested ‘4;>
bsan filed, '

2. Hag the aunlicsnt"exﬁausted,ail‘503ilabk3 remidies. }4K\

13. His the Index of documants -bean Filed and pagination done Qér
Propirly, T
14. Has the declaration as a reguirad by itam Ho. 7 of ;\

-
form, I bezn made,

15. Hovp raguirad number gf snvelops (Fils six) bearing gz’
addressas of tha regpondents bean filed,

6. (2} Unsther the relief sought form erise out of signle \{>'{
cause of wtion, :

b§ dnashtar 2ny intaiim rolicf is prayad For;"\%£$

17 " In case an Ma Por coananatian of o

lay in filed, -
it supported B an afidavit af thsz o '

a
2 a :ligant,

TB. Uhaliter t is couse Dan heared by 2 singls bench, \ﬁ;>

18, Any athar BOints.,

28. Fssult of tha scrutiny with initiul of tie scrutiny ¢ kxt( E;%

cl:;‘rkf. > 7 " _‘ , (LM’W} P
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Report in the Scrutiny of Application,

Preséntéi by £:° jzﬁ%{??%ﬂ!

Ditz of presentgtiﬂn.

e A e e e B AR Lo 4B e ek gy

' A ' =35
-ﬁpﬁ}icant{5)—~—__S;féiﬂéfrllﬂuhﬂurﬁtﬁp i% ,

Ressondant (g )mmmnf
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§ CLAS3IFICATI W, |
| o 'gg | T ' | g) Ef*ﬂ |
. . Subjfﬂct'...KL.;.. o’.uo’ta.oo-icclocm@ DepartmEﬂt : el ’ ( @ h

1. 'Is tne 2pslicatisn in the proper form, \\<:>
(threc coplete sats in pap ar booke Form

in the tuo CDleltlJW?)

2. uhsther name JBaCElDElDﬂ and cddress of all the. “<T) i f

‘ partied been furnished in the cause titla. ‘ i
_3; (a) dis twecnglLCublon be:n_?ully signad 2nd varified. 7
(b) Has the copies be:n duly signod. qé; :

. B3 - :I t

. (c) Have sufficient number ofcnnlcs of tha apﬁlicatigrlﬁ{ 3

. been filed, i : l 1

. ; | i

H '

— 4. Ynather all the HQCEJSdry partles ara lﬂplcldefr7§\ I |

5, hathar .£nglish tranlation af dogumsnts in a Language; ‘| '
' other t“dn Engliish or Hindi peen Piled, |
6. Is the application on time, (ss= section 21) ‘{g;? |

| | f

7. Has tho Vakalatpama/Memo of anncranoe/ﬂJtLurzsatlon bezn i 2

| Piled, 3 i

8: It ths asplication Wdlﬁtulﬂblllty. ' . ik ?

(u/s 2, 14, 18, or/U/R. 3 Etc.,) ; ’

! |

Cm : L - { :

: 9« Is the applic:tion accomeaned, duly atissta:  lagitacle g
{ copy baia filed, ' ‘ ’

/’__‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: A.P.:: HYDERABAD BENCH
AT HYDERABAD

0.A No) Z500F 1997

Between :-

Ch. Srinivas, s/0. Sailu,
Aged 33 years, Working as Postal Assistant,
Mahaboobabad H.O., Warangal Division.

1. The Superintendent of Post Offices,
Warangal Division, &0pOther.

. Annexure Nos. Description of Documely
;‘ ' Nos.
,-f P‘)
‘ Original Application
1. Copy of Memo No. B/7-1/Rectt/ dated 19-3-84 issued by | 6~ F
The Superintendent of Post offices, Warangal Division.
2. Copy of Memo No. B/7-1/Rect/88, dated 16-9-88 -
Issued by the Superintendent of Post Offices, Warangal Division. ?
3. ' Copy of the representation dated 25 -3 — 1997 qQ
4, Copy of the Judgement in OA No. 599/97 dated 9-5-97 i 0

fele Shrig?

N Signature of the Counsel Signature of the Applicant
@J/@ p l q? r Signature of the Registrar.
|

N

-




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: A P.:: HYDERABAD BENCH

Between ;-

Ch. Srinivas, s/o. Saily,

Aged 33 years, Working as Postal Assistant,
Mahaboobabad H.0., Warangal Division,

AT HYDERABAD

0.AN§GP OF 1997

.Applicant
AND
1. The Superintendent of Post Offices,
Warangal Division. & 1 Other. Respondents
DATE OF EVENTS
Dates Description of Documents Page Nos.
oo '
1T year 1984 Year in which the Applicant was recruited as 1
; RTP Postal Assistant.
L 22-2-84 t0 7-2-84°  Period during which the Applicant undergone Practical b
" training in Mahaboobad HO.
| 8-3-94 Date from which the Applicant worked as RTP Postal N
1 Assistant in the Mahaboobad HO, -
-
: 17-9-88 Date on which the Applicant was regularly appointed as Postal pI—
; . Assistant. '
l; ' 83-8410169-88  Period for which the applicant is entitled for PL Bonus \
16-3-97 Date on which the applicant claimed Bonus. 6"
o 25397 - Date on which the Hon’ble CAT had allowed reliefs prayed -
> " : - For in similar cases.
M&:
Sginature of the Counsel
Date .

Place : Haﬁ@t’m&

|

sy




APPLICATION UNDER SECTION 19 OF ADMINISTRATIVE TRIBUNAL ACT, 1985

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: A P..: HYDERABAD BENCH
' AT HYDERABAD
0 ANo. OF 1997

Ve

!

Between - r
| o

[

Ch. Srinivas, s/o. Sailu,
Aged 33 years, Working as Postal As51stant
.Applicant
I

Mahaboobabad H.O., Warangal D1v1sr10n
F

! AND |

|

r
1. The Superintendent of Post Ofﬁcé:s, :
F |
II / -

Warangal Division. r
!
l
|
{.

2. The Postmaster General, f
Northern Region, A.P., Hyderabad ..Respondents | [.
| I
The address for services of all notices is that of his Counsel ﬁc‘a ‘
Mr. Krishna Devan,Advocate & 7 Sompa
H. No 2-2-1105/11,Tilaknagar,Hyd , {
|

' Phene No. 4652904,

3
DETAILS OF APPLICATION

r
I PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS
!

l

MADE : f
r
The application is filed argainst the deemed refusal to pay productivity linked Bonus to

the applicant for RTP PA;

r
F
F

2. JURISDICTION OF THE TRIBUNAL :
!
[
f !

4 '
f
The applicant declaresfthat the subject matter of the present apphcatlon is within the

\

Junsdlctlon of this Hon ble Tribunal Under Section 14 of the Admmlstratlve Tribunal

Act, the applicant is workmg as Postal Assistant in the jurisdiction of 'the respondents

herein.
r

3. LIMITATION :

The appliant further declares that the application is within the perrod of hmrtatlon'
r |

i
| ‘

prescribed Under Sectlon 21 of the Administrative Tribunal Act, 1985 as the apphcanonl
| 25.3-1997
l‘

is preferred agarnst ’the inaction of the respondents on the representatron iy AN L

!
i
!



|
4. BRIEF FACTS OF THE CASE :

I. The applicant herein was selected as Postal Assistant in Warangal in the recruitment for

the II Half Year of 1984. The applicant was brought under Reserved Training Pool and for that

purpose directed to undergo Pratical Training for 15 days w.e.f. 22-2-84 vide order of the

Superintendent of Post Office, Warangal No. 13-7-1/Rect/83 dated 12-3-84. Thereafter the

applicant was directed to work as Short Duty Postal Assistant in the Mahaboobad H.O.,

Warangal Division from 8-3-1984 to 16-9-88, the applicant was absorbed as regular Postal

Assistant in the lsay Scale of Rs. j975-1660 vide Memo No. B/7-1/Rectt/88 dated 1/6-9-88 of

Superintendent of Post Office, Warangal Division and thus joined as Postal | Assistant,

Mahaboobad, Warangal Division since then continuously working as such in Warangal

Pxvision,

During the period from 8-3-84 to 16-9-88, the appliant has performed the duties otherwise to be

performed by the regular Postal Assjistant of the period and thus worked continuously.

2, Though the Department has granted the amount of bonus to the appliant from

7-9-88 to

the date on which the applicant was appointed as regular Postal Assistant, the appliant was not

paid any amount; of Bonus during the period from 8-3-84 to 16-9-88 whereas the Postal

Assistants who worked during that period were paid Bonus at the rates then in for

appliant herein from 8-3-84 to 16-9-88 though called RTP PA has performed the same:

ce. The

duties as

that of regular Postal Assistants further, the applicant has continuously worked from 1984 to 83

for more than 240 days in each ﬁnaqcia] year,

3. With a view to provide substantial motivation for each employee achieving higher

productivity in terms of contribution rendered by the employees towards the output of the

department, the Department of Posts in the 1980 has offerred an incentive benefit{to all the
! 1

employees which is known as “Productivity Linked Bonus™ vide letter No.937-1/PAB]dated 17-

3-1980 of Director of General, Posts, New Delhi. Under the Scheme, Bonus will be

each financial year equivalent to a fixed number of days to be declared from time to ti

b

paid for

me . All

T — p—
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7

the officials who Were drawing pay less than Rs. 1600/- were eligible for Bonus. Thereafter the
respondents had further extended the benefit to Casual Labours and also extra-departmental
employees in resﬂect of whom a lumsum amount was granted. Thus the respondents have

granted bonus to all regular employees during the period 1983 to 1989 excluding the applicant

for the reason that the applicant had worked as RTP Postal Assistant. Though the department
has granted Bonus to the regular Postal Assistants equivalent to a particular number of days and
also the Casual Labours. No such bonus was granted to the applicant who were then called as
RTP PA/ SDC. Since the applicant also performed the duties as same as that of Postal/Assistant.

It is equitable that the applicant is also entitled for Bonus on the Principle of equal pay benefits

for equal work.

5. GROUNDS:

Following the decision of the CAT, Ernakulam Bench, the Hon’ble CAT, Hyderabad in

several cases have ruled that RTP PA are also entitled for the payment of productivity linked
bonus if like casual labourers put in 240 days of service for eah year of RIP PA. The
applicant is also simﬂarly situated to that of applicants in OA No. 659/94, 458/84 and hence,
squarely covered by the relief given in those Oas, it is just and necessary to extend the benefit
of the decision given in the émlier QOas to the appliants herein, also direct the respondents to

pay the Bonus at the rates applicable to the then regular Postal Assistant during the period 8-

3-1984 to 16-9-1988.

6. DETAILS OF REMEDIES EXHAUSTED :

The applicant herein seeks the extension of the benefit of the judgement given in earlier

I
OAs as the applicant is also similarly aggrieved by the respondents who refused to pay

the bonus for want of rulings.

N e———
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT

The applicant further declares that he has not previously filed any application, writ

petition or suit regarding the matter in respect of which this appliation has

been made

before any court of Law ot any other authority or any other such bench ofjthe Hon’ble

Tribunal and nor any such application, Writ Petition or suit is pending before any of

them.

8. RELIEF SOUGHT FOR : MAIN RELIEF :
|

In view of the above stated facts and grounds thereof, it is prayed that the Hon’ble

Tribunal may be pleased to :

1 Declare that the appliant is entitled for the grant of P.L. Bonus a

applicable to the regular Postal Assistants between the period' 8-3-84
soafa7 9597

|
by extending the relief given in O.A. No. 45854 dated 2824c%4 of Hon’ble CAT,

Hyderabad Bench
ii. Direct the respondents to pay the arrears of bonus as admissible to him
then inforce, within 3 months from the date of receipt of the order.

9. INTERIM RELIEF : |

The OA may be disposed at the admission stage as it is covered by the earlier

judgements of this CAT.

10. PARTICULARS OF POSTAL ORDER : . po
. - bt

=
1. NameofthePo'stofﬁce: ol (,9,"’1;6‘1

2. Amount of Postal Order : . 1
O (j" :

3. Date and Number : 4 @f"’" S %

PREC..0Memered

1. LIST OF ENCLOSURES :

Vakalatnama

Postal order for Rs.

Material Papers feoL
Covers, Pads & Acknowledgements

Sl

t the rates

to 16-9-88

at the rates

v N -
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|

]
VER«IFICATION

] :
- L

T

I the above named applicant, do hereby verify that the contents of Paras 1 to 4

are true to-my personal kn(fflwledge and Patas 6 to 10 are lpql(e\(ed tolbe true on

" legal advice of myvf='counselj;and that [ have not suppressed any materia facts. -

H

H?nce verified, this{21 th day of September, 1997 at Hyderabad.

1

Signdfie ofhe/Coilisdl

T

i
Date:

: L

, ]

' |
4

|

!

1

|
|
i
+
:
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I
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Slgn_q%re of the zﬂﬁhcar‘lt
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ANNEXURE N?_*_-L . . ‘
ToA No, 7 - | N
| PAGE B - o~

{
=27
The candidates at gHrLll oS, 1, 2o& % undervent
the practical tralnlng ior 10 dnys oul; They will complete
the same . ’lithl""wal”as, ‘ _ I . - L ;

: " The Po%tmaatur, UJ¥11 T unwj*:wLbuugb“d d O, will
pluaab obtain.a seccurity Tor t.ae auounT o Rg. 55 /= Trom
the candidates and forward tLb rauuumﬂ Jorad Lo this officc.

.;.u,ﬂ.h L' '"O

A cop_[ o tals Befo, Ca Ll o ' f
' e e e T ‘l” - "“"""' {"r" e, S S . HE
(1)/) The C'lnldld'ltE;J. - R AR S L
’8"11"‘) P FS oi tll\... C‘...ﬁt.Ll,"_ uL-tJo ' : N X ’ N
15*163 Postmascar, Jarungal H. O/ﬁﬁhabuoﬁbad H.0. . -

1720 Oitive copy & spuic.,

/3. SUBBA RAO/
R : : -Supdq.vbf Post Offices,

biu* C © % yarangal Divn: 506 012,

19M8L o L é5/ R

"h\_,

i\ \\% | ‘ )

P




INDIAN POSTS AND & LhuHA’d& LULARTERNT d
Office of the Superintendent oi ozt OLf {lces, Warangeal Diva,
Memo. do. I3i/7-1/Rectt /835 di. ac Waran.al~5006 012 the 19, J uq.

ARSI R

o _ fh_ fuliovllb candidalas aaoroved for the congtLtutlon
ol the RTP o t.c LI half your recrultuent of 1983 are héreby
directed to Tue osrlices sphown apainut Lheir namned Lo undergo
"Practical Trzining' for 1% dave uJLu effect from 22,2, 19 34,

e -

ST.HG. Wame of

——————————at P A

e CauquLt«, ; Office to which a%idoned.

1 o Sri D, Lingamurthy s . Warangal H"uo
.2 Kwa, Ch, Una Rani . o A R
) 3 Sri T. SreenivasaiRao ‘ S
| é;)/ Sri A, Mallaiah . - ' Mahabubabad!H.0.
Sri Ch, Sreenivas ' R " ‘
6}, Sri P, Manikyam - . ‘ " Warangal h L0,
7% Sri M, Dayakar = - - "y l

r— P Tl o

) . : . . |
The schedule of Practicul training is as follow::

1 Savings Bank . : 2idays d
2 Monay order(l33ue'& pald) ¢ 3 days - i
: 3 . Cash certificates ¢ 1 day '
4 Registration & pdrcel : 2 gays .
5 Sub-accounts : 2 days oo
& Delivery 7 ¢ 1day |
- : 7 Miscellaneous 1 day '
: -7 . . o | 1, days !

Even thouwn tie leLod of praciicals LF&lNlﬂf iuiﬁj
~the actual working days are only 173 ﬁftl“u;ng 2 undcys. L1 ¢case
any holidayls) rall(s) ln u'u*““n, tﬁb“ouL dm]e wxli be adju s

aCCOPdlnbly. , . 5 ;

The ;h“¢~d4tou s owe Loaformed th&u nelgher?;saue

" of thls letter nor varilicablo, of criginal certificates b, thi:
oftfice, subwisiion of qt"Lmuw:1~; Zoves hy them or imparti'}s of |
the sald prowetd ol evodaio 0 Las aly ateurance that thﬁ are

selected in tiiis dopurtuo.t,

They will g-_ﬂg: 0T, if LhLy feil to roport toth:
Postmaster conuern¢d o e stipulated date, thedir names wigll bhe
deleted froa tie gelact 1ist oo ROP candidates, |

During th. Conr‘n 0L the Pruactical trdLnan, the: ¢car 4i~
dates will be pald stipend @ Rs. 195/~ (Rs. One hundred. nln y--five)
A oniy per month by the concerned Postasnster for which they dave %o
furnish personal sSecurity bonds, | oo

Cn cowpletion of the pr lbL,LC\ L treining, the c\u1(¢Ld 1tcfs'
will e called apoil to function as w short duty cJ=rn54L auy Pos
office in this division. DUPlﬂ the COUTQ» of such short dutu,
They will be paid at an hourly rate of Hg.2 2.75 ps.(Rupces Two ant
paise seventy-five)_ only. RGLM al or “TiluPL to raspond to!th:
calls for short duLy will entoll the deletion af Choir n¢ub£ oo
the select 1list ol 'RTP. Tt must be understood that the cqnﬂld~*;
who havenot at all responded to the calls for short. duty a“wali
as those whose responsc has been 1ittle and far uOthGD will |
cease To be borne on the selegt liat ang tgezblorc WLll uothudllﬁr
for absorption against rcgulql vacancies, .

Orders JpDOlﬂtln Thow M% uhOli Guty stail V'll be
issued separaiely. I

The candidates will be absoroved az: Fostal Assistqﬂts
against regular vacancies over o period of 5 vesrs, Till then thoy
wmll have the llability to worlk as &0 story wWiereyve

called upcen, :

ant whenever
b

|
: l

ceatd, . L2,

Y
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ANNZIXURE Mg
PAGE

1
No, !

Lgpar tincnt of rogts = Iﬂuid
of the uupdt. ol Fogt Ofiices, Wuranlal DTVl
B/7w1/ﬁectt/1983 dt., at Warangzal-12 tne 1@*9*35.
L --Om ] i

Office

Memo, 1o,

The following wpproved candidates are herevy
a5 teaporary Poulul Asiistunts in the time scale of
Re, G75-25-1150~m-1600 in
LA es.

uppointud
pay
e posts siown agrainst their

fost to wnLLh
posted,

PN

Sk, Litde ol the
TG e candidale

o

- L ottt
' N g

S/ird i

1. P.o o boalaran ¥, A., Mababubabad [0 -

&2 Chi, wrdalvas MeAe, Muliwbubabad HO = Vice lnmquglhml
Reddy, Wi ig

; 1.:0..41;\;..\1 !‘g,,, L,

‘ l"dle.hlﬂi

a
b ot ARy 3 B

e . \

i
N 3
Foual ‘g,’_l(““:rl(\‘

P

PThe candidates ulli note that the. &PDQLhLﬁLﬂC
purcly tenporary and likely to be terminated at auny
without assigning any resson thereto. The date of g
ol the candldqtos
tie candidales ot
Ing to thelr rank in the merit list and other princiy
laid down fer the purpose. .

Thie caudldates wiil note that thell dppulﬂhmc
carry with it, the llsbility to serve in any part ol

‘—-m

E.ihh_

_ sointisent
will not effect the inter-ie-sealojflty ol
‘the list as senlority will ve fixed seeor d-

d1lcs

\
| 5
L’L't' Wi 14

T oo A .
Lima il

The Cﬁﬂdiddtes are 1igble for field gervice thnin Tndin in

times of Natlonal Emergsncy.

ihe candidates will note that they ar raquir
pPass al
wlthin 3 years of their regular appolintment in a max
nuaber of & chances fallxn& which they will be lLabl

be discharged Ifron duty.

exauination in depat taental rules and regulat

e to
LO0S
1num
e To

The cundidates wlll also note that they are sxpect

ic Serve in Yarangal Dyvision as long as ke they raa
thie tJ-d’l 2
Yoguests for transfer to othel units
oroindrlly.

: Other cenaltlons of service will be Loverad oY)
relevant rules and orders issued by tnc aeparUnant £
tiie to t_l.un...

A COpyY of tuis mgmoL_Lb i ssued to'w

Repd, Afdi~ 1) Sri P. Balaram,. SDPA4,
mﬁnai Bazar L3G uG, 506 Q12

'\_{r .al"i Chq Q.Lfl.ivaﬂ,

Manabubabad H.O:

Manabuvabad H.O. o

Mard 1 Bazar '

The Postmastel,
Yhe wab-postmaustar,

5-0) - PFs of the candidates,
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ANNEX%RENog

l ipan

v ) | | PAGE »

No
From: Date: -3=97 CT

Ch,Srinivas,
Postal Assistant,
MAHABOOBAD HO, Warangal District

TO, ‘

The Superintenaent of Post Offices,

Warangal Division.
(THROUGH FROPER CHANNEL)

sir,

Subs~ Claim for Bonus - workea as RTE/Short dutyClerk -
CAT, HyderabaG Judgment in OA.NO,RERXSR 598 /97

- .- : 3

3

Having beeﬁ selected as Postal Assistant in a recruitmentlfor
the second half year of 1984 and undergone practical training for
15 days. I was directed to work as Short Duty Postal Assistant
from 22-2-84 td‘7-3-84. on 17-6-90 I was absorbed as Regular{Postal
Assistant. TFor the period between 22-2-84 to 16-6-90 the RXR{P.L.

Bonus was not granted to me,

I learnt that the Hon'kle CAT, Hyderabad in 0,ANO0,599/97

; has directed the Department of Posts to pay Productivity linked
Bonus to the candidates who worked as Short Duty Posta; Assistant
As I am similariy situated I request you to extend the benefit! of

: ‘ A

- judgment of thegmon'ble Tribunal and pay the amount of Bonus %s

v admissible to me.

Yours faithfully,
¢ —

(CH. SRINIVAS)

TRUE copY |
Wk

onocATE




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD ‘*l

EERTRES S

X

0.A. No. 599 Of 1997

e R

Date of Order 9" May, ]1997 g
Between:- ’

= L

Sri M. Sivanandaiah ..Applicant I
|
i

1. The Superintendent of Post Offices, ' i
Guntakal Division, Guntakal — 515 801. e

2. The Superintendent of Post Offices, 3 :
Hindupur Division, Hindupur- 515201. iI |

3. The Postmaster General.
A.P. Southern Region,
Kurnool - 5.

..Respondents iI
: i 4"

COUNSEL FOR THE APPLICANT - Mr, Krisna Devan ! |
COUNSEL FOR THE RES_PONDENTS ‘M. V. Bhimanna, Addl CGSC 1 i

CORAM : ' !l B
HON’BLE SHRI. RRANGARAJAN, MEMBER (ADMN.) | |+

ORDER ';

ORAL ORDER (PER HON’BLE SHRI RRANGARAJAN, MEMBER (ADMN.)

Heard Mr. Krishna Devan, learned counsel for the applicant and Mr.N.R\} Devaraj for

Mr.V. Bhimanna, learned standing counsel for the respondents.

—— Z"j_

2. The applicant had worked as Short Duty Postal Assistant in the Post Offices at
Rayadurg, Kanekal and Guntakal Head Post Office in Guntakal Division from 30-1-84
to 17-6-88. He was absorbed as a regular Postal Assistant from 14-6-88 onwards.

Sl At %:ﬁﬂwmmm’ ETE AT RD A LR N T L et o 4
2 VP Ry M 8,00 e e T e e . (g
R e S i < e TR =

3. This OA is filed praying for a direction to pay him the productivity linked at the rates i
applicable to the regular Postal Assistant between the period from 30 1- 84lto 7-6-88 as
was granted to the applicant in OA No. 458/94. i

4. Both sides agreed that this OA is covered by the judgement in OA NO. 458/94 decided m

| i

oh 28-4-94.

5. In view of the above submission, this QA is allowed at the admission stage itself with a
direction to the respondents to grant the applicant the same benefit as wz;s granted by
the Ernakulam Bench of this Tribunal in the case. referred to in OA No. 458/94.

6. The respondents shall comply with this brdes within a period of three months from the
date of communication of this order.

7. No order as to costs.
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7 ;N THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD,

|

!

0.A.No. 1280/97. }
{

|

| | |

i Date of decision: 18th December, 1997.
\

|

!

|

Between:.
ch. ésriniVaS- . ee .o AppliCant .

and

1. The Superintendent of Post Offices, ;
Warangal Division, '

2. The Postmaster |General, Northern Region,
A.P, Hyderabad.  ee  se Respondents.

\
Counsel for the applicant: Sri Krishna Devan.

Counsel for the respondents: Sri N,R.Devaraj.

JUDGMENT .

(by Hon'ble Sri R. Rangarajan,Member (A)

i Heard sri Xrishnadevan for the applicant

!
and SFi N.R.Devaraj for the respondents. ?
| |
I
i

| The applicant in this 0.A., Poays for a

decla#ation that

he ig entitled for the grant of P.L;Bonus
| i i

at the rates applicable to the reqular Postal Assista%ts

between the period 8-3-1984 to 16-9-1988 by extending the
! : .

relief given in 0,A.No,599/97 dated 9-5-1997 on the file

Qf ﬁhis Bench and

A

for gfconsequential direction to th

| i) . : i
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<

respondents to pay the arécars of bons as admissible to Fim
, _

?

i } |
at the rates then in| force within 3 months from the date' of

receipt cf the order.

|

!

! The applicantlin this connection has filed a

| : - |
representation (Annexure I1I dated --March,1997). It is

§
i

stated that the representation is still pending disposalr

No reply has been filed by the respondents
{ E

i i
in this b.A. The l?arned counsel for the respondents

\
| - 1
submitte@ that the a#plicant is not eligible to get this

: i _
relief in view of thL ApeX Court's Judgment in i
i i
Civil Appeal Nos., 80 == 123 of 1996 (With civil Appeal
. 1

: |
! t |
No.5268/97--SLP(C)No,17422/95), Civil Appeal Nos.126/96,
i Ll

'124---12?/95. 127--13Q/96]and 131/96) reported in

SUPREME ?ODAY 1997 vol, V%I P.65%, - As the rebresentatio#_

| .
of the applicant dated March,1997 is still pending,
| :
Respondent No.1 is directed to dispose of the representat
|
{
|
1

of the applicant in accordance with law after taking

due noteiof the Judgment of the Apex Court supra.
l

!
|
t
i
!

The app%icant is also permitted to submit
further detailed repLesentation, if he 80 advised,- within

a fortnight from the|date lof receipt of a copy of this '!

[
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copY TO0 ¢ .

1. The Superintendent ef Pest 0ffices, Uarsngal Divisien. -
2. The Pest Master Genaralﬁ.ﬂirtbsrn Regisn, A.P. Hyderabad,
i - o ' | ;; : ‘ : '

3. One cepy to Mr.Krishna Devan, Advecats, CAT, Hydsrabad.
L : . : B ’ ..!'

| :
- \

4. One cepy ta Mr.N.R.Davesj, Sr.CGSC, CAT, HYD.:

5. One Spare cepys - | . | é;‘
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